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The applicani was working as a Kii Fifier under the Bméi-ﬁnai
lacirical  Engineer {Coaching). Disciplinary procesdings were initiatad
against him for being unauthorizedly absent from duly. The iﬁiscipiiﬂaw
authority, vide order dated 7.1.2003, removed him from seivice. The
applicant preferred an appeaal on 31'3325{}1‘ It is siill pending, :ﬁamsgh ihe

applicant has approached fhe appeliate authority to provide him a personal

heaning in the matter.

2 Having regard to the above facis, we may dispose of this application

at this stage, even without service of nofice on the respondents, by giving 3
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(2) />

direction o Senior Divisional Electiical Enginesr, respondeni Mo 3 {appeliate
ai;iho*iiy) io decide the said appeal by passing a reascned and speaking
orger, after providing an opporiunity of hearing fo Ihe applicant, within a
period of three months from the date on which the ceriified copy of this order
is communicated to #m.

3 OA siands disposed of in ierms of the above order.
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